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F. - 41 	 v..... In this application under section 19 of the 

dministrtive Tribunals Act,).935, the applicant prays that 

the answer paper of the applicant in Paper II of the 

i<esmiration for the post of Inspector of poet Offices 

be revalued. 

We have heard Mr.D.P.Dhalsamant, learned counsel 

for the applicant and Mr.A.K.Miera, learned Senior Standing 

oenel.cCT) for the respondents. 

Frnthe factsand the arguments advanced by counsel 

for both sides we are of opinion that the case has become 

infructuous and therefore,it is disposed of accordingly. 

No Costs. 
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